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PAPERS LAID ON THE TABLE

Notifications under Motor Vehicles Act

THE DEPUTY MINISTER IN THE
DEPARTMENT OF SPORTS, IN THE
MINISTRY OF WORKS AND HOUS.
ING AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) : Sir, on behalf of Shri
Z, R, Ansari I beg to lay on the Table ;

(1) A copy ecach of the following
Notifications (Hindi and English
versions)under sub section (3) of
section 133 of the Motor Vehicles
Act, 1939 read with clause (¢) (iv)
of the Proclamation datcd the 6th
Oclober, 1983 issued by the Presi-
dent in relation to the State of
Punjab :—

(1) The Punjab Motor Vehicles
(First Amendment) Rules,
1984, published in Noufica-
tion No G S.R 25 in Punjab
Government Gazette dated
the 14th March, 1984,

(2) The Punjab Motor Vehicles
(Second Amendment) Rules,
1984, published in Notifica-
tlon No.G SR 26in Punjab
Government Gazette dated
the 2ist March, 1984,

(3) The Punjab Motor Vehicles
(Third Amendment) Kules,
1984, published in Notifica-
tion No. G S R. 47 in Punjab
Government Gazatte dated
the Sth May, 1984,

(2) A statement (Hindi and English
versions) showing reasons for delay
in laying the Notification men-
tioned at (1) above,

[Placed in Library, See No, LT-
8552/84).
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Notifications under Essential Commodities
Act, Industries (Development ard Reguala-
tioa' Act, and Audited - Accounts of and
Review on National Federation of Industrial
Co-operatives Ltd,, New Delhi, etc.

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMILY
WELFARE (KUMARI KUMUDBEN M,
JOSHI) : On behalf of Shri Pattabhi
Rama Rao, I beg to lay on the Table : —

(1) A copy of the paper (control)
Amendment Order, 1984 (Hindi
and English versions) published in
Notification No, § O, 376(E) in
Gazette of India dated the 1lth
May, 1984, under sub-section (6)
of section 3 of the Essential Com-
moditics Act, 1955 [Placed in Lib-
rary. See No, LT-8553/84].

{2) A copy cach of the following
Notification (Hindi and English
versions) under sub-section (2) of
section 18A of the lodustries(Dev-
clopment and Regulation) Act,
1951 —

(1) S.0, 386 (E) published in
Gazette of India dated the
17th May, 1984 regarding ex-
tension of period of 1ake
over of managemeat of Mcs-
srs Bengal Immunity Com-
pany Limited Galoutta, be-
yond five years,

(2) S.0 526(E) published in Gaz-
ette of India dated the 2Ist
July, 1984, regarding exten-
sion of period of take over
of management of Messrs
Pniylulaxmi Mills, Baroda, be-
yond five years,

(3) Acopy of Notification No S, O
364(E)Hindi and Engl sh versions)
publised in Gazette of India dated
the 8th May, 1984, regarding ex-
tension of period of take over of
management of Messrs Dr. Paul
Lohmaon(India)Limited, Calcutia,
beyond five years under sub-sec-
tion (2) of section 18AA of the
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Industries  {Development  and
Regulation) Act, 1951,

[Placed in Library. See No. LT—
8554/84].

49 () Acopy of the Audited Ac-
counts (Hindi and Emglish
versions) of the National
Federation of Industrial Co-
operatives Limited, New
Delhi, for the year 1978-79

(i) A statemem (Hindi and Eng-
lish versions) regarding Re-
view by the Government ob
the Accoumnis of the Natinoal
Federanion of Indusinal Co-
operatives Lsumed, New
Deihi, lor the year 1978-P,

(5) A staicmem (Hindi and English
versons) showing reascos for delay
in laying the papers meniioned at
(4) abewe,

[Placed in Library. Sce No. L1-
8555/84).

Notifications uader Drugs and Cosmetics Act

KUMARI KUMUDBEN M. JUSIHI ¢
1 beg to lay on the Tabie ;—

(1) A copy of the Drugs and Cowne-
tics (Sesond Amendment) Rules,
1984 (Hind) and English versions)
published in Not fication, No.
G S R, 3J(E) in Gazetie of India
dated the Bth May, 1984, uader
section 38 of the Drugs and
Cosmetics Act, 1940,

() A copy of the Notification No
G 8.R, 5T1(E) (Hind: and English
veruons) published in Gazetie of
India dated the 23¢d July, 1963
prohibiting the import intv India
of ceriain drugs mentioned in the
notification, issued under section
10A of the Drugs and Cosmatics
Act, 1940,

(3) A copy of Notification No. G S.R
ST8(E) (Mindi and English ver-
sions) published in Gazette of
India daied the 23¢d July, 198)

AUGUST Y, 1984

Rep. Bomb blastut 336
Madras ~l part {CA)

probibiting the manufacture and
sale of certain drugs mentioned i
the potification, issued under sec-
tion 26A of the Drugs and Cos-
melics Acl? 1540

{Placed 1 Libtury See No, LT—
8551/84).

NoliBcatloans wnder Central Excise Rales

THE DtPUTY M INISTER IN THE
MINISTRY OF FINANCE (SHRI] JAN-
ARDHANA POOJARY) : 1 beg 10 lay
on the Tablc a copy of Noitification No,
GS.R. $¥(E) (Hindi and English ver-
sions) published in Gazette of India dated
the 28¢h July 1984, iogether with an ex-
planstory memorandum regarding esemp-
tion o waste of metallic yarn from the
whole of the excise duty, issued under the
Cen ml Excise Rules, . 944, {Placed 1n Lib-
rary Set No LT-8557/84),

12.18 brs.
MESSAGE FROM RAJYA SABHA

SECRETARY-GENERAL : Sir, I havc
to report thk following message received
from the Secretary-General of Rajya
Sabha 1—

*la accordance with the prov'sioas of
rule 127 of 1he Rules of Procedure
and Conduct of Business in the
Rajya Sabha, 1 am directed to in-
form the 1 ok Sabha that the Rajy
Sabha, at it sitting beld on the 31
August, 1984, agreed without any
amendment 1o the Levy Sugar
Price Equalisation Fund (Amend-
ment) Bill, 1984, which was passed
by the Lok Sabha at its sitting
held on the 24th July, 1984."

12,19 b

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Situation ariing out of reporied bomb blast
at Madras Alrport killing a npumber of
perscas and Causlag damage to airpor!

SHRI K. MAYATHEVAR (Dindigu!) :
Sir, o the calling-attention motion, BO-




